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WAP 152] alge, waar, fetta 30 Ard 2020-Ga 10, Wr 1942 
  
  

aftifsaa px fart 

are, feat 30 Ard 2020 

pate vw U 3-07 /2020/1/td (22 ) : Heawesr gitrax afefiay, 1995 

(Hip 16 GA 1995) SI INI 6 H Ted Wau wfdcal or wary ard Ey Wa 

wrea, wager, fast aa } fratret ov, foram ar ae YT 10 sa, 

2020 aH ae dale faaxeft 15 sla, 2020 wea fear aM @, OT URT 13 G 

sik wart 8 gat pra @ ae was gRI Fa ea GH HT YA 30 ata, 

2020 da ox fear war & aa amr 9 aT wT ser (3) & wa wal GS aT 

aera @ ufe sare ert wale faaxett os AY, 2020 TH wegd we dt oe e| 

FEIT H URI S AA FY AM Besar, 
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304 FEAVeR werqa, feria 30 At 2020 

ara, fesie 30 Ard 2020 

3B, Ub—-V-3-07-2020-1-Ta.— ARa @ eas S aqesa 348 S Uvs (2) H ayer 4 ga 

ALY H ses waa VH—w-3-07—2020—1—uia (22), festa 30-03-2020, Hl soil sryfare Wet el 

@ wheter 8 wager wake fear var &. 

HAT PG WSIS H AM S Te sea, 
afefa qa Prordt, svete. 

Bhopal, the 30th March 2020 

No. F A 3-07/2020/1/V (2.2) : In exercise of the powers conferred by section 6 

of Madhya Pradesh Vritti Kar Adhiniyam, 1995 (No. 16 of 1995), the State 

Government, hereby, exempts the private sector employers who are required to 

make payment of tax by 10" April, 2020 and file relevant return by 15" April, 
2020, from the penalty under section 13, if the tax is paid on or before 30" 

April, 2020 and from penalty under sub-section (3) of section 9 if the return is 

filed on or before 5" May, 2020 

By order and in the name of the Governor of Madhya Pradesh, 
ADITI KUMAR TRIPATHI, Dy. Secy. 

  
Prac, ards FEN Ge SA BM, HAWS ENT MAG Sata Yxory, stret S feat cet werferc—2020


